RESERVED

CENTRAL ADMINISTRATIVE TRIBUMAL, ALLAHABAD SENCH
#* W *
Allahabad ¢ Dated this 1oJh day of December, 1999
Original Application No.654 of 1996

District : Mainpuri
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Hon'ble Vire Se Biswas, Aells

e st g v o

Kashmir Singh,
5;0 Late Sileti Singh,
R/o vill-Nagla Madha,
P.J.-Tindauli,
Distt=Mainpurie.

(Sri CeP. Gupta, Advocate)
* ™ . . . ® prllcant
Yersus

1 Union of India through Gensral Manager,

Northern Railuay, Baroda House, New Delhi,

2 Diyisional Railway Manager,
Northern Railuay, Allahabad.
3e Assistant Engineer, Northern Railuay,

Fdrazabad.
(Sri VK Goel, Advocate)

o arleds Tet e s Respondents

The applicant Shri Kashmir Singh is the elde
son of Late Sileti Singh, who died on 28-6-1395, as
was murdered. At the time of his death he was worki
as Gangman, PUI, Mainpuri under Northern Railways,
Allahabad. Being the eldest son of the deceased, he
put up a claim for settlement of the dues from
respondent noe.2 unggp{his application dated 1-11-19
alonguith inherita;:e certificate. Being a graduate

had also applied for compassionate appoint by ResSpo
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no.?2 vide his application dated 5-12-1995. He followed

it up with another application dated 20-3-1996. He
alsn filed an affidavit as required by the Railuay
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authorities. As both these applic

o yere pendino




the present OA has been filed.

7 It is also noticed that an impleadment

application was moved by one Ram fraynjan, the
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second San of Late Sileti Singh. This applicat ion wa
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ted on objection from the
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| ’ applicant on theground that the said petitioner seeking

impleadment was an accused in the murder case of his

3 I haye heard both sides. Learned counsel for| the

respondents has submitted a counter stating that thg
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dues as appliesd for have since been settled. The counsel

Faor the this. The applicant's
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application for compassionate appointment before

R.M. (Respondent No.2) is still pending for
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considerationes Hence, the 0A on that ground is prema

A gith this admission of facts and pendency off

s ionat

(u’

(41]

the application of the applicant for a compa:s
appointment since 20-3-1396 when the last reminder
was submitted, I find that the application is under

active cawu;u::auLJn of De.ReMe,With direction to expedite
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